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This writ petition is directed against two orders passed by the Recovery 

Officer, Debt Recovery Tribunal, New Delhi; one dated 15th November, 

2006 and the other dated 10th October, 2007 in R.C. No. 312/2001. Mr. 

Aggarwal, counsel appearing for the petitioner fairly conceded that the said 

orders are appealable before the Debt Recovery Tribunal but no appeal has 

been preferred against the same because the Tribunal is not sitting on a 

regular basis to hear such matters. We do not think that the reason given by 

Mr. Aggarwal can be a good ground for this Court to interfere with orders 

that are amenable to appeal in terms of the statute under which the same 

have been passed. The proper course for the petitioner is to take resort to the 

alternative remedy available to him in law by preferring proper appeals 



before the prescribed appellate authority. Mr. Aggarwal, at this stage, 

submitted that the petitioner is ready to do so provided this Court makes an 

observation that the Tribunal shall endevour to take up the appeal at an early 

date and pass appropriate orders on the same keeping in view the nature of 

the controversy and the apprehension of the petitioner that any delay in the 

disposal of the appeal which the petitioner may file is likely to cause 

irreparable injury to the petitioner and similar other shareholders of the 

company. We see no reason why the appellate authority should not make an 

endeavour to expedite the hearing and the disposal of the appeal, if any, filed 

by the petitioner.  

 

2. In the circumstances, therefore, we permit the petitioner to withdraw this 

petition with liberty to the petitioner to file proper appeal(s) before the 

prescribed appellate authority in which event the authority shall endeavour 

to dispose of the same expeditiously in accordance with law. No costs. 
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